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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

0.4 Ne. 1o9ala o
TA=—N.

DATE OF DECISION __ 4.6.1992

i< écdu O“\Gw e 'Petitio.n‘e:

- ' !"\{3 [ o
_Mr.D ,Vedhave keddy . Advocate for the Petitioner{s)

. _ . \I' LG o =
Union of Incla,reﬁ‘.s‘by the Secretary,
Communications, New Delni anc
: Respondent

———-3-others-— - - S

\‘\«-'\\'\»(?-_-"\‘DG.V'“"QJ' ___________ __Advocate for the R.esponacm(s)

The Heor’ble Mr, b 3ALASUBRAMAN IAN, MIMBER (AUMI, )

The Hon'ble Mr, T . CHANLEASERHai A REDDY, HEMBEL (JUD L. }

1.
2.
3.

4.

Whether Reporters of local papers may be allowed to see the Judgement?
To be referred to the Reporter or not?
Whether their Lordships wish to see the fair copy of the Judgement?

Whether it needs to be circulated to other Benches of the Tribunal?

MGIPRRND —12 CAT/26-3.12.86~15,000

.. ' T X
(HEBS) (HT ok ) (

M{A) - M(g)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ' '

0.AN1029/91 Dete of Order: 4-6-1992
BET&JEEI;; -
K.Sasidhar ‘ .s Applicant,

. AND |

1, Union of India, rep. by
the Secretary, Communlﬁatlons,
Sanchar Bhavan, New Delhi,

2, The Director General,
Telecommunications,
Seénchar Bhavan,

New Delhi,

3. The Chief Genergal Manager,
Telec-m,
ﬁeagaio.ré, A fDquaWBWC"’? Hhpoeserbsd -
o Beflomgacon., o1 biiienal lfior Sax)
o Fryen _

] > n | Cheaynedsked Pay Hvaaﬂukhmﬂ
By Lyl ErHagman,
kerndtaiy, .« kespondents,

Counsel for the Applicant . .. Mr.D.Madhgva Reddy
Counsel for the keSpondents . .Mr.N.R.,Devraj

. . \
ZORAM 3

HON'BLE SHRI K.BALASUBRAMAN IAN, MEM3ER (ADMY, )

HON'SLE SHRI T.CHANDKRASEKHARA REDDY,MEMBER (JUDL,)

| (Order of the Division Bench delivered by
| :

Hon'ble 3hri T.Chandrasekhara Reddy, Member(Judl.)} ).
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Mr. D. Madhava Reddy, Advocate for the applicant
ahd'Mn N;R.Devraj, “Standing Counsel fcr the responcents

are present. Heard both sides.

2. OA Nos.lsgg/ev. 1125'/88,-16'73/8'7, 2141, |
2139/88,1597 & 1671/87 had Eeen filed before the C.A.T.,
Principal Bench, New Delhi by the applicants who are
similarly placed in all respects as the applicants in the
present OA, for the very came reliefs the applicants have
preyed for in the present ca, The Principal‘Bench as per .
the Juagemeht'dated‘7.6.1991 had allowed‘all thé said

CAs by giving aprropriate directions. As against the

said Judgements, the department (Respondents herein) carriec
| the matter in appeal by filing Special Leave Petitions to

the Supreme Court. The Supreme Court as per its order

WALT Wit W W o W e e e —_—————— -

Judgements passed by the C.A.T. in the above referred Oas.
So, as could be seen the Judgement of the C.A.T., New Delhi
dated 7.6.1991, passed in the above said CAs had'becomefﬁu%

in all respects.

3. When this CA came up for hearing today,

Mr. N.R,Devraj, . for the responaents!produced a éopy
of-the-iéftér addressed to tﬁe Chief General Manager,'
Telecommunications by the Govt. of Irdia, Min of Communica-
tions, deted 1.5.1992. It will be pertinent to extraét

the relevant portion,of the letter which is as follows:

"In the }ight of recent Supreme Court decision upholding
the decigiOn of C.A.T.(Principal Bench), the proposal fo
revise ﬁhe seniority of Telecom. Engineering Service,Gp.'B’
Officers as per para 206 of P&T Manual Vol.IV, as well as
 to frame fresh All India Eligibility List of Junior Telleconm
Officers for promotion to Telecom.Engiheering Services,

~ Group'B' in accordance'wifh said para 206, i=s under

considerstion of the Department.”
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Copy to 3=

1, Secretary, Communications, Union of India, Sanchar Bhavan,
New Delhi,.

2, The Director General Telecommunications, Sanchar Bhavan,
New Delhi,

Jelacgrmmips iottos , AP,
3, The Chief General Manager, Telsccm,&KaEnataka~C1xcle,

4, Sri W "*“’""""‘"* ek (s ); Chepminas DIV Ky:
L ] l. ’

S5 One cepy to Sri, D. Madhava Reddy, advocate, CAT, Hyd,
R Ve
6. One copy to Sri. N.ﬁl JAddl C38C, CAT, Hyd,

7, One spare CopYe
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In view of the said letter we are of the opinion that the

interests of Judtice would be met by deciding this OA by

. giving the:ierx same airections that are given in

1
& . .

0A4,1599,/87 and batch,

X

4. ‘In the result we'éi}eét-ﬁhe respondents

to extend thé Benefit of the Jgdgéméné deli;ered by the
C.A.T. onA7.6.1991\in CA,1599/87 @nd"batch”tb the applicant
herein alSo, The applicant shéilibe'aeeméd to have been
prométed with éfféctffom'éhe déte'pbior to ‘the date of
prOmotion'cf‘éﬂy pefééﬁ'ﬁﬁoi@ggggé}departméhtal examination
subseguent to the‘applicaﬁté énd thei;‘senfdrity to be
revised in TES Group"B' cadre, The applicant shall also
be entitled to reﬁixétion.of the pay with effect from the.

said date., This order sha2ll be implemented within six

months from the date of receipt of the order, The application

is disposed of with the said directions with no order as

to costs,

— T C ke R \-%——w@
(K ,BALASUBRAMAN TAN ) ] (T .CHAT DRASEKHAKA REDDY )
Member (&dmn, ) . Member (Judl.)

Dated: 4th June, 1992

(Dictated in the Open Court)
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TYPED BY . COMPARED BY

CHECKED BY APPROVED 3Y

THE HON'BLE ME,R.BALASUBRAMANTAN:M(A) r—

AND -

THE HON'BLE VR.T.CHANDRASEKHAR REDDYV

MEMBER (JUDL}
AND |
THE HON'BLE Mi.Z.J ROY 3 MEMBER(JUDL)

Dateds é /( -./199;1. \/\ |

ORDER-£_ JUDGMENI
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